LOK SABHA DEBATES

LOK SABHA

Monday, September 4, 1972/Bhadra
13, 1894 (Sagka)

The Lok Sabha met at Eleven of the
Clock

[Mr Sreaker n the Chair]

MISCELLANEOUS MATTERS
RAISED BY MEMBERS

SHRI JYOTIRMQOY BOSU (Dia.
mond Harhour) Sir I gave some
notices with regaid to the take-over
of Shaw Wallace 1t 15 & very
scandalous thing because millions
of rupees of black foreign ex-
change amassed in Switzerland, Tan-
giers and Hong Kong by R P
Goenka and K P Goenka group 1s
being utilised to take over Shaw Wal-
lace which 15 a good company I
have given you notice I have got
some materials Today 1s the last
day We may not be able to say any-
thing for the next two months

MR SPEAKER Unless I call you,
do not get up For the last three
days all the time you are telling
me this 15 the last diy and so you
should be allowed to say something
This 1s the third last day Every-
thing that was allowed on the first
day will come up I think that you
should be satisfied with that On
that day vou came up with some-
thing again on the second last day
and then this 15 the third last day
After all there should be some Iimit
to these things

SHRI JYOTIRMOY BOSU I have
written to you and given notice to
you seeking your permission on a
matter which 1s vitally irportant

MR SPEAKER You do not care
to get my permission vet vou do
no;r. know whether I have given it or
not,

SHRI JYOTIRMOY BOSU I wait
for your permission aow

MR SPEAKER Should I
this also ag the last day”

SHRI DINEN BHATTACHARYA
(Serampore) Ves, Sir, thanks to
Mr Ra) Bahadur First, second and
then the fourth

THE MINISTER OF PARL -
TARY AFFAIRS SHMIPPIM
AND TRANSPORT (SHRI RAJ
E’AHADUR} Thanks to you not

me

MR SPEAKER There are many
matters which  are  strictly State
subjects

treat

1104 hrs
Re QUESTION OF PRIVILEGE

SHRI JYOTIRMOY BQOSU (Dia-
mond Haibour) Let us take up the
g:l-]lav]:lege 1ssue 1avolving Mr A K

MR SPEAKER I have decided to
send 1t to the Privileges Commattee

SHRI JYOTIRMOY BOSU Shall I
‘g_'unte the relevant part of May's
arhamentary Practice?

MR SPEAKER You quote it when
I do not agree As vou said, there
are three parts of that privilege
motion One was under prosecution
Previously I had decided to refer
only two but now I think they could
not be separated from each other
and I had referred the whole matter
to the Privileges Committee—all the
three  parts Kmdly do not
thump the tables That annoys der-
tain people here Now, what am I
to do about those matters which are
purely State matters?

SHRI JY!
aengit OTIRMOY BOSU, As for
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1105 hrs,

MISCELLANEOUS MATTERS
RAISED BY MEMBERS—contd.

MR. SPEAKER: Mr, Kathamuthu,

SHRI M. KATHAMUTHU (Nage-
pattinam): Sir, I would like to raise
a matter of serious public impor-
tance, In my constituency, students
of an arts college have been de-
manding the open of a train halt.
But the railway authorities have
not taken any action for the last
two years. Because of that, a serious
situation developed on the 25th of
last month amd there were clashes
between railway workers and stu-
dents, resulting in injuries to 45
students and railway workers. Sub-
sequently arrests are going on
There is strike by railway workers
in Tanjore and in the branch lines,

in the main line, traing have
to be diverted through other routes,
Because of the inordinate dclay on
the part of the railway authorities,
a serious situation has devel
and I request the Railway Minister
through you to open a train halt at

angondan between Thiruvarur
and Adiakkamangalam in the Sou-
thern Railway.

SHRI S. M. BANERJEE (Kanpur):
Myself, Shri Dandavate and those
concerned with labour matters, in-
cluding Mr. Kulkarni and Mr.
Stephen on the Congress side, have
been raising the question of increas-
ing the minimum bonus from 4 to
8.33 cent, During the earlier dis-
cussion, Mr. Khadilkar told us that
he is awaiting the interim report of
the Madan Committee—the Bonus
Review Committee, I am sure you
have read the newspapers today,
Sir, where it is said:

“No accord on minimum bonus—
bonug review commit-

tee concluded its meeting to-
daywith no unanimity among
the members on the quantum
of minimum bonus to be re-
commended in the interim
report with regard to con-
cerns making no Profits. Mr.
Madan, Chairman, told wait-
ing newsmen that the report
ﬁitlllf' be submitted on the

The workers' representatives on
the committee belonging to the
sarious trade union organisations
like the AITUC, C and

are one that the minimum bonus
should be raised from 4 to 8.33 per
cent, They are also in favour of
expanding the scope of this com-
mittee to include public under-
takings and Central Government de-
partments like Defence, Railways
and P. & T. It is most unfortunate
that Government has not yet made
up its mind on this issue. A delega-
tion on behalf of the AITUC would
have already met the Prime Minis-
ter at 10 AM. today After the
strike by more than 1 lakh textile
workers in Bombay, a wave of
strikes will follow, ir today is the
last day of the session and I request
the Labour Minister through you or
the Prime Minister to make a state-
ment that the increase in minimum
bonus will be implemented by Gov-
ernment without awaiting the report
of the bonus review committee.

Secondly, it is known to the en-
tire country that the figure of the
cost of living index has not only
reached but crossed 238 and is now
240. So, the Central Government em-
ployees who are scething with dis-
content should be paid interim relief
without waiting for the reply of the
Pay Commission. Fortunately, Shri
Ganesh is here and I hope he will
take the necessarv step. Sir, I would
request you to ask the Ministers to
make a statement on these two
points.

SHRI VAYALAR RAVI (Chiray-
inkil): Imparting education is a pro-
fitable trade in Kerala. Some of the
educational institutions were charg-
ing from Rs. 2500 to Rs. 5000 for
admission to classes starting from
pre-degree to M.Sc. When the stu-
dents protested against it and the
Government decided to take over
all educational institutions the
managements decided to close dpwn
their institutions pending a settle-
ment, Negotlations went on _for quite
some time, they came to Delhi and
¢ot certain caterorical sassurances
from the Prime Minister and then
thev returned to Kerala and opened
their institutions. Now they are in-
sisting that students wanting admia-
sion should produce a letter from
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the priest of the church. Because of
the insistence on this letter from the
priest of the catolice church for ad-
mission, the students seeking admis-
sion in such institution are put to a
lot of difficulties. I would request the
%snister to make a statement on
this,

SHRI DINEN BHATTACHARYA:
I would repeat what Shri Banerjee
said about bonus It is now clear
that there can be no question
unanimity in their reviewing com-
mittee and they are tryi to water
down the whole issue. vernment
is committed to a minimum bonus
of 8.33 per cent Now they are try-
ing to discrimmate between those
concerns which are making profits
and those which are not making pro-
fits and betwcen those which are
directly connected with production
and which are not directly connected
with production like railways, posts
and telegraphs etc. Today being the
last day of the session, we will not
get an opportunity to raise it again.
In the eastern region the move-
ment or agitation for bonus has al-
ready started. All the trade unions,
irrespective of party affiliations, are
united in making this demand that
irrespective of whether there is pro-
fit or not whether an industry is
directly connected production
or not, the employees should get a
minimum bonus of 833 per cent. So,
I would request you to ask the
Minister to make a statement.
Otherwise, what is the use of wast-
ing the time of the House in rais-
ing this issue?

., the cost of living index
has reached 240. Therefore, Shri
Ganesh should be bold enough to
make an announcement here and
now that Government will give in-
creased dearness allowance to their
employees.

SHRI B S BHAURA (Bhatinda):
I want to raise a point_about the
continuous strike in the Engineering
College, Chandigarh for more than
10 days, It is revorted in the press
also that the students have been
ordered to wvacate the hostels, The
repressive measures are beina used
against the students who are on
sirike for their Jjust demands,

Chandigarh being a Union Territory,
I would request the Central Govern-
ment to interveme in the matter, I
would request the Minister to make
a statement.

My second point is, as you are
aware, Sir, that the ab branch
of the C. P. I levelled serious
charges against the former LG. of
Police who is now the 1.G., BSF.
Serious charges of corruption, nepo-
tism and misuse of power while in
office by former 1.G. of Police have
been levelled. I would request the

Central Government to institute a
high-power inquiry against this
gentleman, es have

ous
been levelled and the matter should
have been given to the CBI I
would request the Central Govern-
ment to order an inquiry against
this gentleman.

MR. SPEAKER: Shri Samar Guha,
Kindly confine yourself to one sub-
ject It is difficult to allow to many
points to be raised. In future, I am
not going to allow more than one
point He has raised the matter of
Uganda; Asians; a the Food
Ministry, the Hippies and all that.

SHRI SAMAR GUHA (Contai): I
had only asked the Minister to make
a statement. I want to know when
the Minister will make a statement.
I also asked about the statement to
be made in regard to passport and
visa system that has been introduced
between Bancladesh and India. The

rnment has not made any state-
ment about it. The House has mot
been informed about it.

Then, Sir, you must have seen the
statement today that most of the
Hippies are being expelled from
South East Asia The Hippies have
become a nuisance. I want to know
from the Government whether th
are allowing the Hippies from Sou
Fast Asia to India and corrupt the
minds of our youth.

MR. SPEAKER: Shri Jyotirmoy
Bosu

SHRI A. P. SHARMA (Buxar): I
have to mention only one subject ....

MR SPEAKER: Please don't get
impatient. They gave their intima-
tion in time, much advance of the
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[Mr. SPEAKER]
time fixed. You have just sent it
and you want to lead them all in
the queue. I am not going to allow
those who have sent chits to me
while I am sitting here. I am only
allowing those which came in time.

PROF. MADHU DANDAVATE (Ra-
japur): Sir, I have given a Calling At-

_ tention Notice .

MR. SPEAKER; No Calling Atten-
tions are to be referred in the
House, Kindly don't do it; don’t do
it every day.

SHRI A, P. SHARMA: No intima-
tion has been given to us earlier to
give such kind of intimation, . . .

MR. SPEAKER: Don't take advan-
tage of your igmorance.

SHRI A. P. SHARMA: 1 plead
my ignorance, . , .

MR. SPEAKER: The other day
also, you gave this exglanation that
you were ignorant. I thought during
this interval, you must have tried
to remove this ignorance.

SHRI A. P. SHARMA: The subject
is so important that on Tth Septem-
ber, all the Central Government em-
ployees are going. . . .

MR. SPEAKER: It will not go on
record: 1 have not called him

SHR] A. P. SHARMA:**

MR. SPEAKER: I have called Mr.
Jyotirmoy Bosu.

Mo wRiPTOEw qiiw  (TRER) ¢
were wEYE, AW T wmE wrk § )
% TW, B qrRATy gEeg o fere oed
® g=w ¥ gF QL

e A o TS aw 77
faz o, ot @ ol s )

o wesfomreraer oidw @ ow T
! T arEry & Y, gg & aamm
wrgaT § |

MR. SPEAKER: That is already
before me. Unless 1 call you, you
should not get up. Please sit down.
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SHRI JYOTIRMOY BOSU: We
have been discussing about R. P.
Goenka Group and the take over of
Balmer Lawrie & Company by Gov-
ernment. This R. P. Goenka Group
has been involved in serious econo-
mic offences. It has come out that
they have managed to strike a deal
%iti‘ll regar(d; tobtake-over ofhfhavﬁ

allace & Co. by paying throug
their London counterpart, Dunken
Goodricks & Co. o R, P. Shah in
black foreign exchange money ac-
cumulated in Switzerland, Tangiers
and Hong Kong. Government has a
lot of stake in that. Government
has shares in Shaw Wallace to the
extent of Rs. 17} lakhs, They have
made a profit of 275 per cent in
the last ycar and the entire prefer-
ential is owned by Government. The
most dangerous thing today—we
shall discuss this again in the de-
bate on Wanchoo Committee Report
—is the black money that goes out
of this country in the shape of
foreign exchange at a premium; it
is accumulated in Swiss banks
under a code number; they give you
an over draft in white money and
with that while foreign exchange
this Goenka Group has acquired
Shaw  Wallace  through Dunken
Goodricks and R. P. Shah at Lon-
don This is a very serious matter.
It is another serious_ economic off-
ence being committed. If, Govern-
ment could take over the compa-
nies which have liabilities. which
are sinking Companies why do they
not take over the companies which
are really profitable and which are
really assets? I ask the Government
to intervene immediately in the
matter of Shaw Wallace & Com-
pany and take it over at once if
they really want to mean business,

Secondly, T want to draw your at-
tention and also the attention of the
House to an editorial written in the
Indian Express today. This is a seri-
ous matter. It should concern every
member of the House. It is said:

“The ham-handed tactics resort-
ed to by some of the clowns
who masquerade as the Gov-
ernment’s spokesmen in the
Lok Sabha strains one’s cre-

* Not recorded,
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dibility 1n the capacity of
small men to exercise their
small minds”.

It should concern you the most, Sir.
This 1s a front-page editorial writ-
ten by a well known journahst of
the country, Mr, Frank Moraes I
do not agree with him on many
things, but when he has pointed out
something which concerns Lok
Sabha, I most humbly request you,
Sir, to ask the hon Prime Mimster
to make a statemenl on the editorial
which has come m the front sia.ge
of the Indian Express Aboui Shaw
Wallace would you be so kind to
ask the Mimster of Company Affairs
to make a statement before the
House adjourns to-day as to what
they propose to do”

SHRT PILOO MODY (Godhra):
In the discussion on the Wanchoo
Commttec report

SHRI RAJ BAHADUR: My friend,
Mr Jvotirmoy Bosu has referred to
a certain editorial 1n a newspaper.

SHRI JYOTIRMOY BOSU: They
called you as clowns.

SHRT RAJ BAHADUR: I would
say that while we, on this side, tried
to provide all the neccessary time
for debates and discussions m the
House, you might know, Sir. in this
session we had to adjourn on two
days on account of the sad demise
of two members Hence, the pres-
sure at the end of the session Apart
from that. we have never said that
we do not owe a responsibility to
the House to maintain the quorum
At the same timec, when they are
also anxious to have a debate—they
are as many—I160 members on their
side—let it not be forgotten by them
that if they are serious enough,
about a discussion they should also
have co-operated with us . (Inter-
ruptions). If you are interested in a

particular  matter. it should be
brought out clearly (Interrup-
tions)

SHRI PILOO MODY: Mr Raj
Bahadur, Why are you permitting this
controversy”?

SHRI RAJ BAHADUR: There
must be a balanced view taken and
an objective view taken, not a par-

tisan view. We have, got great res-
pect for the editor who put out that
editorial. But, we cannot say that
that editorial 15 not partisan or that
it i1s balanced, fair or objective.

SHRI JYOTIRMOY BOSU: They
called ycu clowns,

SHRI PILOO MODY: I do not
know why you have allowed him to
raise this controversial 1ssue. He is
talking about Duncan Bros. and
other things

MR, SPEAKER: He referred to it.
SHRI JYOTIRMOY BOSU: You
tead this. May I lay it on the Table?

MR. SPEAKER: Nc¢ It need not
be laid

SHRI PILOO MODY: This being
the last day of session, won't you
take a more generous view and al-
low me to sav a couple of words? I
would not take more than a minute,

MR SPEAKER: Coupl
shouit. whiats ouple of words

SHRI PILOO MODY: About the
disturbed situation in Jaipur,

MR SPEAKER: I am coming to
that later on But something he has
::urou;zht i between . ., . (Interrup-
1oms

SHRI JYOTTRMOY BOSU: Have
you read this cditorial?

As custodian of the Lok Sabha. , .

MR SPEAKER' I do not cherish
1t much becrause quorums do fail in
the House sometimes and sometimes
there 1s a lot of noise in the House
fron one side or the other, But I
must say that we should not give any
chance for such comments in future.
It is not only a duty of all of us to
maintain quorum and also to see
that the debate goes on smoothly on
the items that are there on the
agenda But the language in which
this is mentioned has not been very
pleasing to me , .. (Interruptions).

Mishraji, luckily he hag thrown
all the burden on the Treasury Ben-
ches He forgot that you also owe
some duty to the House. The Oppo-
sition also owe a duty to maintain
certain strength in the House. Now,
sui.lde main objection was from your

e . ..
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SEVERAL HON. MEMBERS rose,

MR. SPEAKER: One
please.

SHRI PILOO MODY: I strongly
object that this incident be reduced
to a question of quorum alone. It
is not an incident connected with
only quorum, There are great many
overtones and by allowing this sqrt
of debate and trying to restrict it
to the issue of quorum, I think, is
doing more damage to the incident
and I plead with Mr. Raj Bahadur,
‘Do not reduce it to a matter of quo-
rum alone’. Let the debate on the sub-
stantial issues go on. If you like let
it go on behind the doors, but. let
us not reduce this thing to a moe-
kery and say that it is all because
of quorum.

MR. SPEAKER: Both sides have
a duty to see that the quorum is
maintained.

SHRI RAJ BAHADUR: So far as
the issues to which Mr, Piloo Medy
is referring. the Government is
equally anxious to state its position
both with regard to the Food Corpo-
ration of India and the Direct Taxes
Enquiry Committee Report and the
insinuations in this particular paper
. . .(Interruptions) is rather mischie-
vous.

MR. SPEAKER: After the whole
matter was settled there and you cx-
tended the session for one dav more,
these should not have been brought
into the House—these comments—by
Mr, Jvotirmoy Bosu. But once you
have brought it, I cannot but bring
it to your notice that irrespective of
this side or that side, kindly see
that it is the duty of the House to
keep the quorum.

We should see that the debate
goes on without disturbance To re-
duce the strength of the quorum is
not a good tactics I must sav this.
But at the same time we should not
invite unfair comments on it and
then be very proud of it.

MR. JYOTIRMOY BOSU: We are
not proud.

tluiI;R. SPEAKER: T feel very sad
a N

at a time

SHRI JYOTIRMOY BOSU: I am
feeling very sad.

‘PIJR. SPEAKER: We all feel very
sad.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Would you consider
evenly distributing strictures
wise words between ruling party and
opposition? Many a time we have
found that we have been subject to
more strictures than the ruling
party. The other day you said, mino-
rity obstructs the majority which is
not so kind to some of us,

MR. SPEAKER: When I say some-
thing to them I have a right to say
something to you also and to im-
vite your attention to certain things.
I also feel that when that matter
was settled the other day it would be
quite improper for Mr. Bosu again
to introduce this matter It was set-
tled already. All of us in a good
spirit finished the matter, It should
not have been brought up today,

MR. JYOTIRMOY BOSU: On a
point of order, arising out of what
you have just now said. The strength
of the House is 2:1 as between the
ruling party and the opposition.
That means 35 and 18 On that day
we had 28. T must say that Mr.
Frank Moraes has done a particular
service to this House and to the
country in what he has written.

MR. SPEAKER: We may run short
of quorum a number of times; we
may be lacking here and there. You
accuse each other a number of
times; I also participate; I also give
my comments; but when the com-
ments come from outside, I have not
been able to appreciate them.

SHRI B. P. MAURYA (Hapur):
That is not desirable.

SHRI PILOO MODY: May I make
a submission on this issue? I do
not think that the Lok Sabha should
be touchy about what people write
about them

MR. SPEAKER: They are not . . .

SHRI PILOO MODY: It is not ma-
terial who made that comment, Mr.
Frank Mora=s rr somebody else, but
what is material: is that the Press
should write and should have the
right to comment as it sees fit on
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anything that we do in this House,
and I think, the entire matter 19
something that we should heed in
order to 1mprove ourselves, We
should mot try to pass strictures
against somebody who sees us m a
bad light

MR SPEAKER At {imes, Mr.
Piloo Mody, we see a lot 1n the
Press They do not spare any one
of us We have all respect for them
Sometimes the comments are a Ihit-
tle harsher, sometimes they are
balanced, sometimes they are plea-
sant My wiew 1s this, so far as ob-
servation on these procedures are
concerned It 1s a difterent matter
what they write about debate There
may be some procedural lacuna or
some other difficulty may arse 1n
the House, and on that also we see
this The rules do not provide for
anythimg and everything They
should not give such loud stretch of
imagination and use some harsh
words about one side That 1s all that
I would say I had made a request
to lhm that when the Government
had rectified 1t and everything had
heen settled, there was no need for
further comments by Shr Jyotirmoy
Bosu, and 1 hope that he agrees to
my request

SHRI JYOTIRMOY BOSU I shall
agree to your request, but now
become entitled to make a further
submission What did 1t reveal? It
revealed—I have already written to
vou about this—the ruling party's
l?ss lfuf confidence 1n the Government
1tse

MR SPEAKER I have to tell Shn
Shyamnandan Mishra that it was the
duty of the Opposition side also to
see that the mumbers were kept

SHRI K S CHAVDA (Patan) At
that time, our number was 28

MR SPEAKER I cannot suppress
my feeling over this that when the
Opposition had a strength of 180, at
least 50 could have remained pre-
sent on their side

SHRI P K DEO (Kalahand1) We
have only one-third responsitulity

SHRI JYOTIRMOY BOSU We
He 28, although the ratio is only

1137 hrs
RE ARREST AND DETENTION OF
MEMBER

MR SPEAKER Shri Ishwar Chau-
dhry had seen me in my room He
says that the Superintendent of the
Paina jail had sent some wrong in-
formation I am sending 1t for veri-
fication and as soon as 1t comes, I
shall take aclion on 1t

Mo wawTCrAN oy (AEEIR)
WeTeT WERT, § TP FEAT AFAT |
MR SPEAKER He has already
seen me 1n that connection

W W q% IO A 9F |

Tl W@ qiEq : Weaw
RERT §% W ¥ ¥F 9" R S qF
fret & o ¥ 7w @@ wefeR B ot
g1
MR SPEAKFR Unless I allow 1,

how can he raise 1t I am going to
verify 1t

To WEAATCA THT : WETH TE)-
W e A Al A A m o R
FET AT & “aEryery, st fEw Hed,
HaEG, ATRANT, FT 10 HAE, 1972 B
15 1539 firegare e mar s 1,000
TF B qY 97 B WA § 24 W, 1972
aF g FTOETE, AT, § @ |
afer 2 faare @ iifen & R@ @ o
R wgr wr §, R T %Y gfe o § fe
=t §vax S, gaew, #w awT, WY 28
WIET 1972 B SR T spweh
a3 fgr frar 1"

TR @ 7 T T 5 aveiy weer
FY 24 SO T R | @R AT g
oo & wgT T i 9% W 28 wrew w fagr
farar @ 1w g @ f g ar< o
W Y & omar |

MR SPEAKER I do not know on

whose intimation the superintendent
gave this information,



